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CENTRAL ADMINISTRATIVE TRIBUNAL

_ No. O.A. 350/01767/2018
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KOLKATA BENCH, KOLKATA

Date of order: 8.1.2019

~

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member

“Sri Subrata Ranjan Das,
Son of Sri S. Das,

Working as Loco Pilot Passenger/Eastern Railway/
Sealdah Division,

and- reS|d|ng at : 28 Birasat, Road,
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For the Applicant

For the Respondents

5. The Senior Divisional Finance Manager,
Eastern Railway, Sealdah Division,
Kolkata - 700 014. -

.. Respondents.

Mr. N. Roy, Counsel

None
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ObR D E R (Oral)

Ms. Bidisha Banerjee, Judicial Member:

This O.A. has been filed under Section 19 of the Administrative Tribunals

Act, 1985 seeking the following relief:-

“(@ To issue direction upon the respondents -to consider the
representation, dtd., 24.7.2017 for a promotional increment according to
R.B. circular No. 95/2013 forthwith.

(b) ~ To issue further direction-uponsthe, respondents to give increment
w.ef. 12.12.2017 where junier has got prorﬁ*otlon and according to R.B.

circular No. 95/2013 and 3 3t Ilcah«' yrayer for promotional
mcrement iy be gt %g%ioﬁ fhfeg F yi ' -

(c) Any ot‘% order or furt [ der or orders‘%s@ﬁem:,t and proper
accordmg"g?gjrcumstan .ﬁ.m thegcase

unless th" '~repré§e;fatnon |3 _. _4

'.s accordmgly

ef‘é;:ing respondent

- as htghllghted in the representatuonﬂ |n the ml|ght of the rule cited therein and to
_ .pass approprrate reasoned and speaking order within eight weeks from the date
- .of recelpt of a copy of this order.

‘l5. " In the event, the authorities find that the applicant is entitled to the benefits
as he had prayed for, they shall extend the benefits in the light of the orders cited

within a further period of four weeks and pass appropriate orders to that effect.
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It is made clear that | have not gone into the merits of the matter and
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therefore all points are kept open for the concerned respondent authorities to
consider.

7. Accordingly with these directions, the O.A. stands disposed of. No costs.

(Bidisha Bénerjee)
Judicial Member




